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GOVERNMENT OF INDIA

MINISTRY OF COMMERCE

NOTIFICATION NO.13 (RE-99) 1997-2002

NEW DELHI,15th June,1999

S.0 (E) - In exercise of powers conferred under section 5 of the Foreign Trade (Development and Regulation) Act,
1992 read with paragraph 1.3 and 4.1 of the Export and Import Policy, 1997-2002, the Central Government hereby
makes the following amendments in the Notification of Government of India, Ministry of Commerce No. 11(RE

99)/1997-2002 dated the 3' June, 1999, namely, -
In the said notification, under (4) appearing in para 2 thereof, the following shall be added at the end of clause (ii):

"However, consignments not certified by any foreign inspection agency and found to be below grade 2A,
upon prescribed testing of samples by the Central Silk Board, are to be held as imports not permissible
under import policy and shall be adjudicated by the customs authorities accordingly."

This issues in Public Interest.
( N.L. LAKHANPAL)
Director General of Foreign Trade and ex-officio

Additional Secretary to the Government of India
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Copy to all concerned.

(O.P. HISARIA)
Dy. Director General of Foreign Trade

(Issued from file No. 01/93/214/00001/AM 99)
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